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Noo. §EE L, (Fs Na.197/ﬁ5/91~IT A.I )} In exajclse of- tha powers
conferred by subwclauss (iv) of,clause {23C). df sectlon.iD af the
‘Income=tax Act, . 1961 (43 _of 1961), the Cantr . Government herehy
notifies MBharat Sevashram Sangha, Calcutta" or the purpose aof,

the said sub~tlause 6t thé Assessment” {ears t990~91 tu 1592-9%"
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subjéct_ to.the. following. cnnditlnna,rnaﬂely $ ; WPk
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, (1) the assessea will apply-its 1ncame,
0% fop’application, wholly and exclusi
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(i1) the assessee will not invest of dapﬁsit its funds’
i J2 . (other than voluntary .contributionsjreceived and.: v .,
maintained in the form of jowellery) furnituie: ete.)
for any period, during the.previous ears ralavant to .
the assessment yedrs méntioned ahnu dtheruised than *
in any one or more of the forms or @odeas apacifzed
in sub=section (5) of section 17;
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(ii1) . this notification will not apply in| relation to any
income being profits and gains of blusinsss, unless
the business is inuidental to the attainment of the
objectives of the assesses and sapa%ata books af
accounts are maintained in vespect pf such business,
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Copy to:

1, The President, Bharat Sevashram Sengha, 211, Rash ﬂahari ﬂuenua,
Calcutta-19, e

2. The Dirsctor of Incoms-tax{Exemptions), Calcutta with ref., to-
latter No.nlT(E)/85/84/53-64}2541 dated 10-1-1991,

3, Director Genaral{Il.T.Exemptions), 10, Middletan Row, Calcutta-rr,

4, All Chief Commissioners & All Directors General of 1ncnme~tax.

5. Director aof Incnme-tax(ﬂsp & PR), New Dalhi, T

6, Directar of Income-tax(0&MS), Directer of Income-tax(Audit),.
Dire¢tor of Income-tax(Audit), Director of Income~tax(Systems),

- Director of :Income-tax Uigllence]& Directér of, Incame—tax(Racnuary).

7. All officers & aactiuns of the CuBsD.T., New Delhie -

Ba Cumptrollar & Auditor General of India, New. ﬂelhi§2ﬂ cnpias}.

9. Bulletin Section of the Directorate of Inspection(RS&PR), New Delhi.

10+ Joint' Sacretary,'Ministry af - Lau & Justlca(Daptt. of L&gal Affairs),
New Delhi,

11. ¥he Director Ganaral of Training, National Hcadamy of Direct Taxss,

_ Nagpur(S cupiaa). .

12. Thu Chief.Clontroller of Accnunts, Contral Board of. Direct Taxeay
HeBlock, Vikaes Bhaven , New. Delhi, .

13, 1 F.Us(Central Board 6f Direct Taxes).
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